:,.'_,mdertakm?"such a building,. building operafion or engine:
operatim ‘shall not be a:efnpted from: ‘ths provisﬁgns oi‘ .’Gh _
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NOTIFICATIO\T,'. | "f
Detec; New Dalnd,. the 27¢h April, 1974,

G.S.R. No,192(E) In ‘exercise of the powers oor\fened by aub-Sé{ﬁ;ign J.)
of section 25 of the Delhi Urban drt Commisaion hctal973 {1l of: 19’1
rend With olause (g) of sub-seotion (2) of that section, the’ Qepytr
Government hereby n:ﬂ es the following Tules, namelyie

Ly Shor’a ’Gltle and. co__mencement.

(l) These rt,los may be called the .Delhi Urben 4xt Commission
(Conditions of Exemptian) Rulesyl974s

(2) They shall come into forece on the lat day of Mryed0 744
2.‘ Dafinitions . . -

In"-;;these rules, wless the context otherwise requiresy
(n) "A’ct* merna tbe-’--&gelhkﬂi‘bm%w{?onmission Act,1973(1 of 1974) .

Undej’ section 3 of‘ the Act,

"3« Conditions of r:z‘emp?i'on.

The buildings, building operations or engineering operations which
have been designad aa » result of »n srchitectural cometitiom moogm.sed i
Iy the Dhdian Inatitute of A:ohitegj;s shall be exemp?~d from the ~
purvTev- of sub-aoa‘hion@ seotion 11 and section «2 of the Aot.

Pﬂwidcd thﬁ'b tha fallow!»g condltions are fulfilled, pamelys-

(1) The Oom.iasion shall be oonaulted before the rules, progremme
-and oxiterin of judsoment n¥e finalized, so thet the
" Commtzedon?s poin® pf wiew 1s fully . reflected in the Design *
Prosyame of. b Gonpetgtmn- and

(11) At ﬁm Secretnry of the Commission is included as
© an ex-~ofPicio membe:c -of the jury appointed 0 select the prize
wir:ming de31gn. ek

-

P:cov:.ded fu:rther that ifi such a a prize wino mg zies1gn urdt_.raoes
modifisations..at ’che request of the user. dcfore. construction is

: iyl
o ERUR

sa/- |
Y RY GopnlasWamy

The Manﬂp'er, Govt. of India P:r:ess,
L‘IeW Delhi' ] : o - e RS g i e



